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1. Secretary

Dept. of IrdiJt>trial Development
Ministry of Industry
Udyog Bhawar:
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2. Director
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Ministry of Indus* Ey
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Okhla/ New De]hi-20

3. Assistant Director (Adm.)
Ministry of Industr\^
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(By Advcoate:Ms Pra* ima Gupta)

.A^lica^t.

.Respondents

ORDER (Oral)

Hon'ble Sh .A.v.Haridasan/ Vice Chaintan (J)

Tl-ie applicant who has rendered casual eervice intermitttsitly

under the respondents since 1989 ifi aggrieved by th«i fact that

inspite of the fact that work is- available and pt^rsrsns with lesser

length of service are retained/ the respondents are not corasKlfKrBg

him for re-engagement. The resix)ridents opposed' the application. "Brnf

have contended that the applicant tias^ not been continuously working

and that he has no right for any relief as p-.rayed in the applicat icxi.



2. After bearing the counsel cn either side and in the facts and

circiimi:.tances of the case, we consider that tl^ie application can be

finally disposed of with approprifite directions to the i r rn'imitiiif n

3.- Hence we dispose of tin.! application directing the respoiidto>ts to

consider engagement of the app.li cant in preference to ft enters and

perfons with lesser leisgtli of casual labour service/ ctnd if he if; not

found ineligible, to engage him. It is made clear that for the

purpose of engagement of the applicant/ none of 1:tie casual labourers

v/ho are presently engaged may be retrenclw^d.

(R.K.Af
Men toer.

(A.V.HaridSfsan)
Vice Chaitint:in(J)


